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SHRI MURASOLI MARAN: What
is the allocation for Tamil Nadu as a
whole this year and what was the
allocation last year?

SHRI K. C. PANT: For Tamil
Nadu ag a whole approved outlay for
power for 1974-75 was Rs. 29.5 crores
and for 1975-76 the figure is Rs. 47
crores, an increase of Rs. 17.5 crores
or 59.3 per cent.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) and (b). A statement
is laid on the Table of the House.

Statement

(a) and (b). Under the Code of
Conduct, Union Ministers are to sub-
mit to the Prime Minister at the time
of assuming office and annually there-
after a statement of their and their
family members’ assets and liabilities.
Members of the present Council of
Ministers have submitted such state-
ments when the Code came into being
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or on their first assumption of office
as the case may be, except one Deputy
Minister who did not submit the
statement on first assumption of office
in 1967 but did so from 1969-70 on-
wards. These statements which are
of a private and personal nature, are
furnished in confidence for the Prime
Ministers’ information and it has not
been the practice to disclose their de-
tails in the past. However, the ques-
tion of making public the assets and
liabilities of Ministers is under con-
sideration. But pending g decision on
this question, it would not be appro-
priate to disclose details of the state-
ments such as variations in assets of
Ministers after their assumption of
office.

SHRI R. V. BADE: The statement
is not complete. Part (b) of the ques-
tion reads:

“the names of those Ministers
whose 'movable and immovable
property and that of the members
of their families have varied since
their first oath taking till date;”

This has not been answered.
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“Answers to questions given in
the House shall be complete and, as

far as possible, each part thereof
shall be answered separately.

If, on his attention being drawm
to an answer, the Speaker is satis-
fled that it does not fulfll this con-
dition, he may direct the Minister
to give a complete answer
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SHR] OM MEHTA: We have said
that a statement is laid on the Table
of the House. If he wants, I can read
the statement.
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oY wy fom? @ § AW 13 T
F g T FT §fqr J1gar g

SHRI R. V. BADE: Part (b) of
my question is:

“the names of those Ministers
whose movable and immovable
property and that of the members
of their families have varied since
their first oath taking till date”.

That information has not been given.
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SHRI OM MEHTA: No, Sir. What-
ever statements have been given are
of a private and personal nature, fur-
nished in confidence for the infor-
mation of the Prime Minister. It has
not been the practice to disclose their
details in the past/..(Interruptions).
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SHRI OM MEHTA: These aTe
verified and the clarifications are
sought whenever it i8 deemed neces-

sary.
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SHRI OM MEHTA: The statement

of assets and liabllities of the Prime
Minister is placed on record.
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“Pending a decision on this ques-
tion, it will not be appropriate to
disclose the details. . .”
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SHRI OM MEHTA: We have written
to the Chief Ministers and the matter
is under consideration. As soon as

the replies from the Chief Ministers
come, we will take a final decision.

SHRI JYOTIRMOY BOSU: In the

" statement that has been laid on the

Table of the House, it has been
stated:

“However, the question of making
public the assets and liabilities of
the Ministers is under considera-
tion.”

May I in that context ask the hon.
Prime Minister who is present here
as to since when the matter is under
consideration and how soon they pro-
pose to finalise it?

SHRI OM MEHTA: I have already
replied to it. Nothing can be said at
this stage.

SHRI JYOTIRMOY BOSU: Since
when it is under consideration, since
what date it is under consideration,
and soon they propose to finalise it?

SHRI OM MEHTA: Unless a final
decision is taken, nothing can be

said.

SHRI JYOTIRMOY BOSU: I ask:
Since when it is under consideration?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER of
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): The matter is under con-
sideration for some time. The matter
was taken up in the Cabinet and it
was discussed. I do not remember
the date of the meeting. -

SHRI JYOTIRMOY BOSU: If she
cannot give date, I want to know
for how many years it is under con-
sideration. She is trying to hide the
things. I want to know as to for how
many years it is under consideTation.

SHRIMATI INDIRA GANDHI: It is
about a month,

SHRI VASANT SATHE: May 1
know from the Government, Wwhen
there were Governments of other
parties in some States of the country,
in West Bengal, etc., whether the
assets were made public by the Minis-
.ers in those Governments? 1 want
to know whether any such information
i in the knowledge of the Govern-
ment.

SHRI OM MEHTA: I want notice
for this.

SHRI VASANT SATHE: What is
the notice that he wants? Do you
have any information about their
assets? If you do not have, you say,
you do not have.

SHRI OM MEHTA: We do not have
any information.

SHRI VASANT SATHE: Did they
file the returns?

SHRI OM MEHTA: We do not have
any information.

SHRI INDRAJIT GUPTA: In
view of the allegations of corrup-
tion, which are being made day-in
and day-out throughout the country
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by various people, against Ministers,
particularly of the Centre, and in
view of the fact that these allega-
tions, if they go unrefuted, will only
lend further credence in the public
mind, I would like to know from the
Government whether they consider it
desirable or not that public statements
should be made on this question of
assets and liabilities; if they think
that it is undesirable, they should say
so; and if they think that it is desi-
rable.... (interruptions)

Two wrongs do not make a right. .

"HRI VASANT SATHE: Apply the
principle to all equally.

SHRI INDRAJIT GUPTA: 1 fully
agree. What I am saying is this.
Since the problem of corruption has,
in the public mind, assumed very big
dimensions in the recent couple of
years or so, does Government con-
sider it desirable or not that these
things should be put before the public
—the question of assets and liabilities
of the Ministers—and if they consider
it desirable, what is the difficulty
which is holding up the consideration
and the decision so long?

SHRIMATT INDIRA GANDHI: As
I have said, there is no difficulty as
such. But until a decision is taken, I
do not think it would be proper to
give advice. One of the problems is
this. Normally, I would say that this
is a desirable thing to do, but we
know how these things are used by
some hon. members of the Opposition.
Just now Mr. Jyotirmoy Basu raised
the question of an amount of money
that was transferred from my father’'s
account to my account in London from
his royalty acoount. There was
nothing irregular in it. It was done
according to prevalent rules and all
concerned such as Reserve Bank etc.
knew about it, But some members of
the opposition use information in such
a manner as to cause harassment and
twist facts to create a false image. We
have got to consider this aspect.
(Interruptions)
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“Willl the Prime Minister be
pleased to state the names and
number of the Central Government
Ministers who 'own houses and plots
in Delhi in their own name or in
the names of their family members/
relatives; the number of plots/build-
ings held by them in each case in-
dividually; and the estimated cost
of lands and buildings held by them

or in the names of their family
members/relatives.”

sire{r gfeer ey 3 s fa=r—

“A statement containing the re-
quired information ig attached.”
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MR. SPEAKER: It is for the Min-
ister. He has replied whatever it is.

SHRI B K. DASCHOWDHURY:
While the Govevrnment has stated
that the matter of declaring the
assets by Ministers in public is
under consideration, I would like to
know from the Government whether
the Government will also make public
the assets and liabilities of Members
of Parliament, not alone of Min-
isters. ... (Interruptions).

SEVERAL HON. MEMBERS rose.

SHRI SAMAR GUHA: Ministers,
the Prime Minister, Chief Ministers,
MPs, MLAs all should declare their
assests at the time of their taking
the oath.

PROF. ,MADHU DANDAVATE:
Our Socialist legislators have already
declared their properties and
liabilities.

SHRI H. K. L. BHAGAT: I would
like to know from the hon, Minister,
while it is a matter of satisfaction
that the Government is considering
this matter of making the assets
public, whether it is a fact that every
Minister or a Member of Parliament
like every other citizen is expected
under the law to flle on incomc-tax
return including assets and liabilities,
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to ‘'the competent authorities and
these documents, by changes in the

income-tax law, have already been’

made public and that any one can get
a copy of it and that there is no
secret about it. I would like 1o kncw
the legal position.

SHRI OM MEHTA: The hon. Mem-
ber is right. Anybody can go and
get a copy of the return filed

SHRI VASANT SATHE: Under the
changed income-tax law, anybody can
get it.

SHRI OM MEHTA: I would like to
make it clear. It is open to anyone
to obtain from the authorities con-
cerned on presenting a written appli-
cation, a copy of any individual's
including any Minister’s annual
income ang wealth returns for scru-
tiny. It is open to the Income-tax
and Wealth-tax authorities to decline
to furnish such information if they
do not oonsider it to be in Public
-interest.
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SHRI OM MEHTA: She has been
placing on record her own statement
of assets and liabilities along with
the statements of her cqlleagues even
though there is no specific provision
in the Code on this point concerning
the Prime Minister.
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Shifting of Office of Commissioner
for Scheduled Castes and Scheduled
Tribes

*507. SHRI S. M. SIDDAYYA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled
Tribes is required, in course of his
duties, to maintain free rapport and
close association with various Minis-
tries of Central Government, State
Ministers and officlals visiting Delhi,
Members of Parliament, Sbcial
Workers and Scheduled Caste and
Scheduled Tribe persons and Orga-
nisations;

(b) whether the Commissioner has
complained about his inability to
attend to this part of hi3 duties
effectively and efficiently when his
office is situated at Ramakrishna
Puram. more than 10 km. from
Central Secretariat complex and Par-
liament House: and

(c) if so, what action has been
taken to shift Commissioner's office to
a central place?





